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5-9-2002 

• 

Hon'ble Mr. Justice R.R.K.Trivedi, VtC, 

Hon• ble itaj Gen. K .K .srivastg:va, A·M 

Heard Shri S.K .Mishra holding brief of shrl 

Ajay Rajendra co~el for the a pplicant a nd Shri D.P.Singh 

counsel for the respon~ents. 

By order dated 15-3-02 the respondents were 

directed to consider the re presentation of the a pplic ant and 

disposed of it within a period of one month from the date 

of receipt of a cop y of the order by a rea s o ned and speaking 

order. Counter repl y has been filed by the resp:>ndents 

in which 1 t has been s ta ted that the re p res entation ~s filed 

by the a pplicant on 20-03-02 which has been conside red 
"-·~ ~\ r>.....\.si,c; ..,~ 

and decided on 06-0 s-o 2 / ~~mas been filed as Annexure 

A-5. As the representation has already been eecided by a 

reasoned order~ we do not see that anything has oeen left 

to decide in the case. The .:::ontempt p roceedings are d ropped. 

Notices issued are discharged. 
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NO order as to costs. 
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